
COMMfITEE ON · PUBUC · 
l . 

UND~T.AIINGS 
(197~79) 

(SIXTH LOK. SABHA) _ 

A¥ taken by Gove~ OD the Recom-
mendations .coataineCI ia the Tenth ~~t of the 
Committee .. OD Public Undertakings (Sb:th· Lok 
Sablla) .. 

, 1.J)IUSUALLY IDGH EXPENDICVRB BY PUBUC 
UJIDERTAKINGS FOR THEIR HEAD OFPIQ!S 

LO~ SABHA SEC.RETARiAT ·-
NEW Dl!LB'r . 

A#ri. z 179/Cltaitra, · iger (S) 

l'rk. ; Ks.tZ-40 



LlST OF AUTBORISEI)" AGENTS l'OB THE SALE OF i.og SABHA 
SECRETARIAT PUBLICATION$ . · 

ANDlfRA PRADEsH. 

' h .\tldhra Univenlt7 General Co-
operative Stores Ltd., Wa!ieir 
CVilakhapatnam). 

BIBAB 

2. 111/1. Crown Book l>epet, 
Upper Bazar, 
Ranchi (Bihar). 

GUJARAT 

.MADHYA PRADESH 

f. llodeni Book BOUie, 
Shiv Volu Pallce, 
Indore City, 

llAHABASHTBA ~ . 

I. M/1. Sunderda1 GiaadllH, 
801, Girpum Road, 
near' Prlneeu Street, . ...al!q.a. 

I. The International Book Beue PYt.-;-
8, Aah Lane, 
Mahatma Gandht RIM. 
Bomb17-1. 

I. The Current Book Home, 
llaruti Lane, Bqhwaatll DMaJl 
8'reet, . 
Bomba7-1 . 

. I: Illa. U~ Book Depot, 
Hl/.A, Chira Buer ~ ........ 
Gbp-. a. .. .... .,_z. 

10. 11 a. J Seniem, ~en. 
Representattn. Acc:cndl • Law Book ·Sellen. 
Bahri Road, 
bbay-15. . u. Popular Book Depot, 
Dr. Bhadlwnkar Roact. 

· Bomb&y-400001. 

llYSO,RE 

12. )l/1. Peoplee Book Houe, 
Opp, JaPtuJiohan Palace, 
llJsore-1. 

trrrAR PRADJISll 

13. Law Boak Comlf*DY, 
Sardar Patel Kare, 
Allahabad~!. 

If, Law Publilheft, 
Sar~r Patel ilarc, 
P.B. No. •77, 
Allahabad-Q.P 

WEST' BENGAL 

II. Grantbaloka, .. · , · 
5/1, Ambica llffkkerjee .~. 
Bellharia, 
H-Par,...a. 

11.· w. Newmaa 1c c-pur Ltd.,· 
I, Old Court IIOMe Street, 
... lc11tta. 

'1'1. Mrs. lllanimala, ........ 
, 121, Bow Bulr ltreet, 

Calcutte-U. 

DILBI 

11. Jain Book q.q, 
C•nauP,t PlaR, 

··-Delii. 
JI. 11/1. siat N ..... -. • 8';1111, 

a1tt, lfobd. AK -.r, 
Kori Gate, 

. Deihl ' 



CORRIGE.M)..\ 

TNENTY-SEC01<D RC.PORT OF "THE C01~TTEE 
ON Pi.JBLIC UNDERTi~I\GS ON ACTION T.·1KSN 
BY GCVER.1\Lv1Em u:~ T -iE RECOJ\'L.'\E'..jU,,:-Jt)NS 
Gui,1AH,ED I .; '.HE T ::t ''l- REPORT OF T !-lE 
cc+.,::T'.t.E (FIFT!-'. LO'' S,1c:.'-:-i.'I) ,Jr; IJ1~USLL~Y 
rliGR""-::.XPEi...VITURE ~,y Plli::!.._IC lJ.·.J:kRTiJ~l •.Ci.3 
FOR !~EIR HEiw OrFL~.::s • 

\iil. 

, ' 
·"-..:.... 

Para 

.-··'"\ 
.. JV 

:;11cpt: r 
~:~I 

Chapt.ar 
.! \/ 

1.p~ .11 

t"-: 
2.i.. 

, 
.J. 

11 

2 

For Read 

location loc;;tlng 

or .:;.n 
prev lent r::ir·;:v-~ ia:t 
is in 
Add the word ' I ndi:: ' 
after 'Engineers' 
rea sns rea son3 
heir their 

Page 17 Pag-3 7 



CONTENT• 

" 

CBAPTD I. Report 
n. Re:omm"'1dationa that have been aic:epted by Government 13 
m. Recommendatio111 which eommittee do not desire to pursue 

in view of Government's replies • • 19 

IV. Recommendationss in tt5pect>f which replies or Government 
have not been accepted by th' committee . • :12 

V. Re:ommendation in respect which r&11al repli<11 or Government 
awaited are still • • . . . . . . 3:a 

l.. CopyofO.M. No. BPE/GL-o29/7ll/CON/Genl-70/71/151 dated 18-9-78 
from the Bureau or Public Enterpri>es to all Public Enterprises, all Mini· 
atries/Departments etc. 33 

Il .. Copy of 0. M. No. 2(142)/68-PBE (GM) dated 6-9-1968 from the 
Bureau or Public Enterpriacs to all Ministries/Departments of the 
Government of India. . . . • . . . • 36 

III.. Copy of O.M. No . .59•-Adv(c)/Cir-73/70 dated I0-4-1970 from the 
Bureau of Public Enterprises to all Ministries/Departments of the 
Government oflndia. . • • • . . . • +1 

IV. Copy ofO.M. No. BPE/GI-01~/77/C:JN/515/32/77/BPE(C)/145 dated 
16-5-1977 from Bureau of Public Enterprises to all Ministries/ Depart-
ments of the Government o{ India. +a 

V. Analyois of action taken by G:.vemment oa the recommen~ons COD• 
tained in the Tenth Jleport of the Committee on Public Undcrtakiql 
(SWhLokSahha). . . • • • . . . . 50 

4479 LS-1. 



COMMI'ITEE ON PUBLIC UNDERTAKINGS 

LIST OF MEMBERS 

(1978-79) 

CHADUll.AN 

Shri Jyotirmoy Bosu 

MnntEas 

2. Shrt 0. V. Alagesan 
3. Shri Maganti Ankineedu 
4. Shrimati Chandravati 
5. Shri Tridib Chaudhuri 
6. Shri Hitendra Desai 
7. Shri Anant Ram Jaiswal 
8. Shri L. L Kapoor 
9. Shri K. Lakkappa 

10. Shri '9haramsinhbhai Patel 
11. Shri Raghavji 
12. Shri Padmacharan Samantasinhera 
13. Shri Bhanu Kumar Shastri 
14. Dr. Subramaniam Swamy 
15. Shri Madhav Prasad Tripathi 
16. Shri S. W. Dhabe 
17. Shri K. N. Dhulap 
18. Shri H. B. Mahida 
19. Shri Murasoli Maran 
20. Shri Era Sezhlyan 
21. Shri Viren J. Shah 
22. Shri Sultan Singh• 

Sl!lCRETAllL\ T 

1. Shri H. G. Paranjpe-Joint Secretary. 

2. Shri T. R. Krishnamachari-Chief Fina'71.Cial Committee 
Officer. 

3. Shri T. N. Khanna-Senior Financial Committee OjJiceT. 
--- ----·-·-------

•Elected w.e.f. 26-12-1978 vice Shri Deorao Patil died. 

(iii) 



SUB-COMMI'l'TEE ON ACTION TAKEN OF TBB 
COMMITTEE ON PUBLIC UNDERTAKINGS 

(1978-79) 

1. Shri Jyotirmoy: Bosu-Ch4inncm 
2. Shri 0. V. Alagesan-Conwner 
3. Shri Tridib Chaudhuri 
4. Shri Hitendra Desai 
5. Shri L. L. Kapoor 
6. Shri K. Lakkappa 
'1. Sbri Bhanu Kumar Shastri 
11. Dr. Subramaniam Swamy 
t. Shri K. N. Dhulap 

10. Shri Era Sezhiyan 
11. Shri Viren J. Shah 

[v] 



INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to submit the Report on the;r behalf, 
present this Twenty-second Report on Action Taken by Government 
on the recommendations contained in the Tenth Report of the Com-
mittee' on PubEc Undertakings (Sixth Lok Sabha) on Unusually 
High Expenditure by Public Undertakings for their Head Offices. 

2. The Tenth Rep,ort of the Committee on Publ;c Undertakings 
was presented to Lok Sabha on 27th April, 1978. The replies of 
Government to all the recommendations cqntained in the Report 
were received in one batch on the 23rd De:ember, 1978. The replies 
of Government were considered by the Action Taken Sub-Comm!ttee 
of the Committee on Public Undertakings and the Report was adop-
ted by them at their sitting held on 15th March, 1979. The Report 
was finally adopted by the Committee on Public Undertakings on 
the 19th M£rch, 1979. 

3. An analysis of the Action Taken by Government on the recom-
mendations contained in the Tenth Report of the Committee is given 
in Appendix V. 

4. It is common knowledge that there Is a lot of wasteful expen· 
diture in location Head Offices of public sector enterprises in metro-
politan cities and in their offices in a city be'ng scattered as well as 
in furnishing and maintenance of these offices lavishly. This Report 
therefore calls for immediate constitut!on of a Committee to go into 
the quest'on of continued location of Head Offices in metropolitan 
cities and effective periodical follow up- action to locate at one place 
in a city all the offices of a public enterprise. Government nominees 
on the Boards of Management of the Enterprises should be made 
sp,ecially responsible to ensure utmost economy in expenditure. 
Mere issue of guidelines by the Bureau of Public Enterprises bu 
no meaning unless a review of implementation of at least importallt 
guidelines such as on maintenance expenditure becomes part of its 
functions. Unfortunately, this is not the case today. Government 
should therefore seriously consider the issues raised in this Report. 

NEW DEun; 
Mcirch 22, 19791. 
Chaitra ~ -190..,-1 ~(=S)~.--

JYOTIRMOY BOSU, 
Chairman, 

Commi*ee oa .Pablic Undertaking•. 
(vii) 



CllAPTEB I 
REPORT 

This Report of the Committee deals with the Action laken bf 
Government on the recommendati:>ns contained in the Tenth 
Report of the Committee on Public Undertaking& (1977-78) on 
"Unusually High Expenditure by Public Undertakings for their 
Head Oftl.ces." 

2. Action Taken notes have been received from Government in 
respect of all the seventeen recommendati:lns contained in the Aid 
Report. These have been categorised as follows:-

!""!_ 

(i) Recommendations/observations that haiie beea accepted 
by the Government; 
serial Nos. 2, 4, 6, 8, 9, 10, 11, 13 and 16. 

(ii) Recommendations/observations which the Committee do 
not de.sire to pursue in view of Gwemment'a 1'eplies: 
Serial Nos. 15 and 17. 

(ill) Recommendations in 1'espect of which 1'eplies of Gov-
ernment have not been accepted by the Committee: 

Serial Nos. 1, 3, 5, 7, 12 and 14. 

3. The Committee will now deal with the action taken by Gov-
ernment on some of their recommendati:>ns. 

A. Extra01'dinary expenditure on furnishing Head Offices (Recom-
mendation at Serial No. 1, paragraph 2.8-2.11). 

4. The Committee observed that the cost of !"Urnishings and fittings 
etc., in the case of 42 undertakings which have their own He-ad 
Office buildings, amounted to a fantastic figure of Rs. 332.38 lakhs 
as on 31-3-1977. The Committee, inter alia pointed out certain 
glaring examples of extraordinarily high expendi.ure or furnish· 
ings and fittings of Head Office· buildings as indicated to them by 
Salem Steel Ltd., Balmer Lawrie Co. Ltd., Hindustan Ant biotic 
Ltd., Cochin Refineries Ltd., New India Assurance Co. Ltd., 
Hindustan Pho~o Films Mfi- Co. Ltd., and Bharat Petroleum Cor-
poration Ltd. 
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5. The Comm'.ttee were amazed at the extr?odinary lavish manner 
in which some of the public undertakings had been squandering 
public money ·on unproductiVF _items to J>rovide luxurious environ-
ment to their top management functionaries. The Committee empha-
sised that public undertakings should take into account the general 
economic conditions of the country and the standard of living of 
the cJ~on man whose per celpita income was one of the lowest in , 
the' worid. · 

8. In their rerJy, the Government have stated as follows: 

"In a number of cases, the Public Enterprises have clarified 
that the high unit rate of such work, as indicated in the 
table attached to paragraph 2.3 of the Report, is due to 
inclusion of cost of items other than furnishings, fittings 
and air-cJnditionln~/central heating of office building. 
For example, the fi~e of Rs. 47.97 lakhs considered for 
Hmdustan Photo Films includes the cost of •fr-condi-
tioning the process building of the factory. Since the 
manufac~qre of photo sensitised gJods essentially needs 
controlled conditions of temperature and humidity at all 
the stages of manufacture therefore air-conditioning was 
•bsolutely Decesi!lll!'y for meeting the process require-
ments. The adminlstrati~ building itself is not air-
c:mditioned. Similarly, Hindustan Antibiotics Ltd., have 
st.ated that the total covered area of the head office is 
ft,321.37 sq. ft. instead of 8705 sq. ft. furnished earlier, 
which was the area of 1st floor only. Moreover, the figure 
of Rs. 4.56 lakhs for furnishing includes only Rs. 3.58 
lakhs for furniture and the rest is for offi-::e equipment 
etc. In the case of Salem Steel Plant they have stated 
that the cost of fittings/furnishing supplied by them 
earlier against the items was based on an incorrect 
understanding of the term "hard & soft furnishing" and 
it incluties all furniture and fittings in the project as a 
whole. The actual expendi~ure on furniture, furnishings 
and air-conditioning in the Head Office comes 1o a t:ital 
of Rs. 2. 72 lakhs only as under: -
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Bharat Petroleum Corporation have stated that out of 
the total expenditure of Rs. 35.52 1akhs on furnishing, an 
amount of Rs. 12.10 lakhs relates to office machines and 
special air-conditionin~lectrificatio.n of one floor meant 
for housing the computer." 

7. The Committee note that although in a number of cases 
cost of extraneous items was included in the cost of furnishings 
and fittings of Head Office buildings, correct details of. ollly a few 
~ have now been given. Thus, regretably, the cerreCt overall 
picture has not emerged. The question put to the public under• 
takings by the Committee about the detdls of expebditure on 
furnishings and fittings to head office ltui~dings was dear enou1?h. 
By no stretch of imagination could the expenditure on providing 
necessary equipments for office or the manufacturng ulllts be in-
cluded therein. The Committee expect that the undertakings 
would be careful in giving them information whicb should not only 
be relevant but also lte factua1ly correct. 1n 1111y CllSe, they would 
require the Bureau of Public Enterpris!!S ta examine independently 
the nature of expenditure incurred by these undertakings .ad ensure 
that there has been really no waste or ostentatiOll. 

(B) Responsibility of GoveJ"Dment Directors to ensure economy 
of expenditure 

Recommendation (Serial No. 3, Paragraph No. 2.13) 

8. The Committee recommended that the Directors representing 
the Administrative Ministries and Finance Ministry on the Board 
of Comp~nies concerned should look into high cost of furnishings 
and fittings so that the public sectc:-r corporations did not indulge 
in wasteful and lavish exJ)enditure and that public funds were 
employed most fruitfully. They further observed that the Directors 
p3rt"cularly Gover'nment Directors would be answerable for lapses 
of this nature. 

9. In their reply, the Government have stated as follows:-

"GoverI)lllent have recently examined, in detail, the role i:md 
contribution of Government Directors on the Boards of 
public enterprises. Government consider that the prin· 
cipal role of Government Directors should be to provide 
a link between Government and the enterprises. In the 
performance of this 'link role' they should avoid getting 
Involved in petty matters and contribute more in the area 
of general poliey 6rrmulation, overall performance, eva-
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luation and improvement, investment appraisal, financial 
management and industrial relations. In order to ensure 
that Government Directors discharge this respon,sibility 
more effectively, it is proposed. to draw up a list of 
matters on which the Government Directors, particularly 
those representing the Finance and ac:hdnlstrative Minis-
tries should concentrate on. The appointment of Govern-
ment Directors, especially those from the administrative 
Ministry and the Finance Min1stry, is generally done on 
an ex-officio basis. Normally, the Government Director& 
are not below the rank of a Director to the Government 
of India. Appointments of Directors and above in Govern-
ment of !India are made in accordance with well establish-
ed procedure, with the approval of the highest authority. 
There is, therefore, enough safeguard in the existing_ 
.,stem to ensure that the Government Directors are those 
who can discharge their responsibility satisfactorily and 
while taking care of the interests of Government are capa-
ble of contributing to the improved working of the enter-
prises. Government, therefore does not consider it des!r-
able to disturb the p,resent arrangement on the basis of 
their peformance in one particular undertaking." 

10. The Cimmlttee do not at all agree that the matter suggested 
for being Jooked into by the Government nominees on the Board is 
petty. If it were so they would not have in !he first place made the 
recommendations that they bad made. The remark of the Govern-
ment in this regard is unwarranted and uncalled for. The Commit-
tee reiterate that to the extent the expenditure on furnishing and 
fittings of buildings are to be approved by the Board, the Government 
nominees should be made specia:ly responsible to ensure utmost 
economy. This should apply to every matter which affects the-
fl.nandal interest oI the enterpris'.!/Government. Unfortunately men 
who do not have any backl!'rOund are at times nominated to the 
Boards of mana1tement as official part-time Directors who admittedly 
become mere ditto men a~ pointed out in paragraph 150(2)(iii) or 
the;r Second Report (Sixth Lok Sabha). Snch a situation ought 
not to be allowed to repeat. 

(C) Need for strict watch on the maintenance expenditure 

Recommendation (S. No. 5, Paragraph 2.15-%.18) 

11. The Committee were concerned to observe that there had been 
a very steep in~relSe in the expenditure on maintenance of He:id Offi-
ce buildings owned by 42 public undertakings, under various broad 
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heads such as civil works, hard and 90ft furnishings, electricity, air 
conditioningjcentral heating, horticulture etc. The total expenditure 
incurred by these public undertakings on this account during the 
three years 1974-75, 1975-76 and 1976-77 amounted to a staggering 
.figure of Rs. 265.18 lakhs. The Committee, inter alia, pointed out 
certain glaring examples of high expenditure on maintenance ot 
Head Office buildings as in the case of Scooters tlndia Ltd., Mazagon 
Dock Ltd., Delhi Transport Corporation, Hindustan Photo Films Mfg. 
Co. Ltd., Indian Airlines, Jessop & Co., National Instruments Ltd., 
New India Assurance Co. Ltd., etc. 

12. The Committee strongly deprecated the galloping r'se in the 
rate of expenditure on m~intenance of bu:Idings owned by the public 
undertakings. They required that the Bureau of Public Enterprises 
should in consultation with the National Buildings Organisation, 
lay down norms for the guidance of all public ~dertakings abr.Jut 
the nece93ity of adopting utmost austerity in the expenditure on 
the maintenance of buildings etc., taking into account the clim:i\tic 
conditions, type of buildings, its age etc. They further desired that 
the Bureau of Public Enterprises should also lay down specificatir.Jns 
fol' the Administrative buildings to be constructed by the Public 
Undertakings at their Works as to ensure that t!1ese were purely 
fun~tional and did not· involve huge recurring expenditure in the'r . 
maintenance and upkeep and that the Bure'lu shou~d be answerable 
for any deviations from the guidel:nes. Expenses on maintenance 
and details of works done were also s-11ggested to be clearly reflect-
ed in its Annual Report 

13. In their reply, the Government have stated as follows:-

''The question of economy in expenditure on maintenance of 
buildings in townships of public enterprises has been 
examined in the Bureau of Public Enterprises and the 
Standing Committee of the Construction Division al! in-
dicated in reply to paragraph 2.14. Norms for such ex. 
penditure on annual maintenance of residentinl raud non-
residental buildings have already been iscrued to alt the 
Public Ent~rprises vide O.M. No. BPE.jGL-029l78ICONl 
GENLl70l7lll51 dated 18-9-78 (Appendix I). As regards 
the Bureau being answerable for any deviation in the guid. 
lines in the matter of expenses and majntenance, it ia 
submitted that the task of reviewing and ensuring com• 
plaince with various circularsjguideL~es and instructions 
issued, is a regulatory function, which the Bureau is not 
expected to undertake. 
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Data regarding the expenses on main~e of. to?:mbips are 
already being reflected in the Annual Report or. the Work-
ing of Industrial and Commercial Undertilkings of the 
Central Government which is being published. by the 
Burelu of Public Enterprises. Considering the tight time 
~hedule for completing the Annual Report (<:ontaining 
3 volumes) and the large quantum of d'lta ir.volved, it 
is not considered practicable to incorporate details of 
maintenance works done in the Annual Repnrt." 

14. The Comm'ttee are posjtive in their mind tJaat mere issue of 
pldelines by the Bureau of Public Enterprises bas no meaning 
unless atleast occasionally it undertakes a test check .of tbe extent 
of compliance 1herewith by the undertakings. t\ review of imp~• 
mentation of important guidelines sacb as on mainteDJlDce expendi-
ture should therefore become a part of its functil>lls. Any significant 
deviation has to be brought to the notice of the Boards of Manag&-
ment as well as the AdminisiJ.ative Ministries for remedial action. 

15, Further, the Committee feel that the internal a1i1dit organisaticup 
of intivWaal undertakings should be charged with the task al 
pointing out deviations in the normal course and the ~ 
Director should report the position to the Board and the Govern-
ment. ' · i 

16. Although BB Government have !!tated, it may not be practic-
able to include all the details of maintenance works and the ex-
penditure thereon in the Annual Reports of the Bureau of Public 
Enterprises, it should be pcnsible to briefly cover them atleast in 
the Annual Reports of the Undertakings as the Parliament and the 
public have a right to know them. ThJs should therefore be made 
4llptory in future. 

D. Ratiionalisation of payment of Hause Rent Allawance 

Recommendation (S. No. 7, Paragraph 3.14) 

17. The Comm'ttee observed that most.of the Public undertakings 
paid house rent allowance to their staff at the rate of 35 per cent of 
basic pay (as against 15 per cent by the Central Government) which 
not only had a substantial effe:!t on the total wage bill of these under-
takings but also pushed up the rents Of private houses. The Com-
mittee felt that there '"as f'. c'ase for reducing the House Rent Allow-
ance paid to persons drawing basic salary of Rs. 15001- and above. 
They further observed that the existing disparity between the-
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House Rent Allow~ given to the Centnl Government Employees 
and the employees of th~ F'11blic Undertakings sho,uld also be re-
moved so that the low pai.i employees in the Central Government 
were brought on par wi~h persons doing similar jobs bi the Public 
Undertakings. 

18. In their reply, the Gov.ernment have stated as follows:-

"The factual position in resr,ect of Public Enterprises has been 
ascertained. Out of 109 enterprises in respect of which 
'information has been received only one enterprise n=mely, 
Engineers India Ltd. is reported t opaying HRA @ .35 per 
cent of the pay to, the employees stationed in Delhi 
Other Public Enterprises are paying HRA subject to the 
maximum of 30 per cent of the pay. Even in Enterprises 
like WC and BHEL where HRA was being paid at higher 
level, the rate of HRA admissible to their employees has 
been brought down to 30 per cent of the pay 'at the time of 
rationalisation of the pay structures of their employees. 

The orders regarding payment of HRA to the eJ;nployees of 
the Public Enterprises are contained in the BPE's guide-
lines dated 6-9-1968 (:opy enclosed) (Ap,pendix II). The 
reason for Jllowing higher HBA in the case of the em-
ployees of the Public Enterprises is that these employees 
are not entitled to general pool accommo,dation like their 
counter-part under the Central Governmeat even though 
the facility may not be available to 100 per cent of the 
Government employees. Altho.ugh the co~truction of 
townships and colonies has been undertake!) by many of 
the Public Enterprises, the principle that all the emplo-
yees of the Public Sector Enterprises should be provided 
with residential units hall not been accepted. Thtis taking 
into consideration all the relevant factors, the Government 
has decided that while Public Enterprises should not de-
viate from the HRA admissible under the Central Gov-
ernment Rules in places other then 'A' class cities, 25 per 
c:ent of the basic pay should be the ceilinit rates for the 
house rent allowances payable by the enterpri'es themselves 
over and above 10 per cent to be bor.ie by the emp1oyeee, 
te all employ~s of Public Enterr,rises irrespective of pay 
stationed at the major 'A' cl.us cities of Calcutta, Madtas 
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and Hyderabad. In Bombay and Delhi the corresponding 
ceiling of HRA is 30 per cent of the pay for all its em-
ployees. BPE's guideline also lays down the norms for 
taking on lease accommodation for the use of key-officiala 
of the Public Enterprises. 

Regarding the Committee's observations about the removal of 
disparity between the HRA given to the Central Govern-
ment employees and the employees of the Pubac Sector, 
it may be stated that any increase in HRA to the Central 
Government servants stationed at Delhi, Bombay, Calcutta, 
Madras and Hyderabad at the rates admissible to the 
employees the Public Enterprises would involve an extra-
expenditure of Rs 29 crores per annum. This W<>uld have 
the effect of pushing up the rates of private accommoda-
tion steeply and might worsen the posUon rather than 
improving :t. The Third Pay Commission had also not spe-
cifically accepted a suggestion fo.r parity between the rates 
of HRA payable to the Central Government employees 
vis-a-vis the employees in the Public Enterprises. How-
ever, the Government has under its consideration a sug-
gestion made by the Staff side of the National Co.uncil of 
Joint Consultative Machinery for improving the rates of 
HRA payable to the Central Government employees. 

Government consider that the Committee's suggestion regard-
ing reduction in the rates of HRA admissible to the em-
ployees of the Public Enterprises getting Rs. 1500J- per 
month and above is not a feasible proposition as it will 
adversely affect the mo.rale of officers who play a crucial 
role in the operation and management of public enterpri-
ses." 

19. The Committee are unable to agree with the views of the Gov-
ernment. The gTllllt of House Rent Allowance to the various cate-
19ries of officials in public undertakings needs rationalisa!ion. There 
ho to be a parity £or tl1c low paid employees, thouith nnt in \he case 
of aalary structure, at least in the case of such benefits as BRA. 
adequate housin1 bein~ one of the minimum needs. The entire 
qUC'Stion therefore needs r~xamination to see th8t im the one hand 
the al~owance paid to high paid officials of the Public Enterprisea 
is not untluly hirb and on the other the low paid government oil· 
rlala are not at a disadvantage. 
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E. Coastitutioa of a COIDIBittee to reYiew tile neect r-tr continued 
i.c.a.n ef .._. OAc.. 91 PHlie Umlertakinp in the 

Meropulitan cities 

Recommendation (S. N•. 8, Paracraph !US) 

20. The Committee required that Government should a~int a 
Committee to review the need for continued location of the head 
office of the public undertakings in the metronolitan cities with a 
view to shifting as many of these head oftices frOlll these cities as 
possible without causing any hardship to the low paid employees. 
They further required that this Committee should be asked to sub-
mit its report within three months. The Committee had no doubt 
that the shifting of these head offices to the smaller towns and cities, 
work sites would not only ease the housing shortage in the metropo-
litan cities but would also lead to the development of the smaller 
cities to which these may be shifted. 

21. While accepting the above recommendation of the Committee, 
the Government have stated that "action is being initiated to set up a 
Committee to review the need for continued location of head office 
of the Public Undertakings in the metropolitan cities. as recomm€nd-
ed". 

22. Whea the Cemmittee hatl recommended constitution of a Com-
mittee to 10 into the questien of centinued location of head oftkes 
of Public Undertakings in metrepelitan eities and 'to report within 
three months, it is ·strance that·even after 8 lbollths 4111 pHewlation 
of the Report, the Government are only initiating action to set up 
a Committee. This calls for action aga.i.w;t the perton respolllible. 
A Committee should be set up forthwitb and their report should be 
positivelY\ obtained within three months b.1om now. Action as 
mentioned alleYe should lie ·WitimatH to tJt.e Coauni&tee within 30 
days. 

F . .Justification fer high rate of rent paid ·for hired buildings 

Recommendation (S. No. IZ, Paragraph 3.19) 

23. The Committee found that 27 Public UI\Cier:takings ~ted iii 
Dellu had paicl rent to the tune of Rs. 214 lakha during lll76-77. They 
pointed out certain examples of huge rents btling paid· by 9QIBe Qf 
the un~takings v\g,, •j:ngin~s India Ltd,, Bharat Heavy Electric. 
cals Ltd., Mineral. &i: )detals Trading Corporation of Indi-. Lt&,, 
Indian Airlinel, Rural Ele.;trification CO&'pOl'a.tiOD, Nati<JWU lndU$tl:iJl 
Development Coqloc•U&n.. on the buildings )lired by t}ielQ. · · 'l:be 
4479 LS-Z. 
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Copµni~ reQWtr~ that an enqujry sbouJd be made into the heavy 
rentals paid by the vario11& public ~ to · 9Be how far 
these were justified. 

24. In their :reply, the Government have stated as follows:-

"The undertakings have clarified that due to shortage of 
office accommodation in Delhi the expenditure on rent is 
unavoidable. They have also clarified that t~ areas of 
office space rented are in line with the norms laid down 
and that the rents being paid are not higher than prev-
lent market rents. It has also been seen from the details 
supplied by the undertakin~s that in many cases buildings 
are hired from other public agencies like New Delhi 
Municipal Committee, Life Insurance Corporation etc. The 
problem is likely to be solved with the construction of 
public enter'prises office complexes in New Delhi as refer-
red to in reply to recommendation Nos. 9 and 10 in (Para-
graphs 3.16, 3.17) the observations of the Committee have 
been brought to the notice o'f all the ·undertakings for 
future guidance." 

ZS. In line wih their original recommendation, the Committee sug-
ge11t that the Administrative Ministries sboulct satiafy themselves on 
the bMia ef an independent enquiry that the rate of rent and the 
quantum thereof were not more than justifted and that there was 
De •w of favoaritian or adter corrupt practiee. 

G. Neeeuity for the dispersal of 0Bice11 ol Public Undertakings in 
the same city 

~mlatiOn (S. No. 13, Paragraph 3.2J8) 

26. The Committee deprecated the practice of housing offices of some 
public undertakings in more than one place in the same city which 
involved avoidable overheads and duplication of expenditure on 
communication facilities like telephone, telex, wireless, transpoct, 
ltatr cars etc. The Committee required that Govemnient should 
issue instructions that u far as possible, the offices of these under-
takinp should not be scattered in the same city but should be locat-
ed in one place. They added that Public Undertakings concerned 
abould be aslced to initiate necessary action M the matter without 
delay. They further desired the Bureau of Public En1erpri£es to re-
view the position at least once in a year till 1be del!ired objective was 
achieved. 
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27. In their reply, the Government have stated as follows:-

"Only in a few cases, where sufficient accommodation was not 
available in one building, some undertakings had to 
accommodate their offices in more than one place. In 
some cases, like the Delhi Transport COi'poration, such 
dispersal of offices is operationally necessary. The recom-
mendation of the Committee has been brought to the 
notice of all undertakings for guidance in future." 

28. The Committee wish to reiterate that the Bureau. of Public Enter-
prises should review the action taken to locate in one place in a city 
all the oftices of a public undertaking at least once in a year till the 
desired objective is achieved. Further the Administrative Minis-
tries should also ensure by a periodical review that action wherever 
possible is initiated and the objective achieved within the quickest 
possible time. 

H. Independent examination of huge advance payments towards rent 
(Recommendation at S. No. 14-Paragraphs 3.Zl-3.22) 

29. The Committee were amazed to find that as many as 7 public 
undertakings viz., Engineering Projects (India) Ltd., Jute Corpora-
tion of India Ltd. Minerals & Metals Trading Corporation of India, 
Bharat Heavy Electricals Ltd., National Thermal Power Corpora-
tion Ltd., Mogul Lines Limited, and Indian Airlines had paid advance 
rent exceeding Rs. 5 lakhs each during the years from - 1974-75 to 
1971>-77. They required that immediate investigation should be con-
ducted with a view to finding out whether there had been any col-
lusion betwePn the undertakings and the owners of the private build-
ings and that the services of the Land Acquisition Collector as also 
the Rent Controller should be utilised for ascertaining the justifica-
tion of these high rents. 
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30. In their reply, the Govemmeot have stated as follows:-

"The undertakings have clarified that payment of advance 
rent is a normal commercial practice in Delhi, which is 
insi9ted upon even by public agencies like the New 
Delhi Municipal Committee. The amount of advance 
rents paid vary from three mcmths rent to five months 
rent (except in the case of Mogul Lines) which is also 
in keeping with prevalent practice. In the case of 
Mogul Lines, the Ministry of Shipping and Transport 
have reported that the matter has been investigated by 
the Chairman, Mogul Lines Ltd. and, as a result of the 
investigation, it is seen' that (a) no advance rent was paid 
by the Company during the years from 1974-75 to 1976-
77, (b) the amount of advance payment referred to by 
the Committee is apparently the advance of four years 
rent paid in 1971-72 as part of a package deal with the 
owners of the building for ,hiring additional accommoda-
tion in the same premises where the Mogul Lines were 
functioning for the past many decades. The pros and 
cons of this advance payment were examined by the 
Board of Directors of the Company is great detail and 
it was concluded that the terms on which this advance 
was paid were beneficial to the Company, even in finan-
cial terms, apart from the other advantages of getting addi-
tional space in the same premises. A1> per the terms of 
the argeement, the rent being paid taking into account 
the loss of interest on the advance paid etc. amounts to 
only Rs. 2.33 per sq. ft. This rent will be applicable till 
1981-82, while the current market rate in the locality is 
about Rs. 3.50 per sq. ft. It has also been mentioned 
that no objection was raised on this advance payment 
by any of the auditors." 

31. What the Committee wanted was an independent investigation 
of what tbey reprdell as an usual feature in public sector organi-
sations viz., grant of huge advance payment of rent for builtf'mp 
hired by them. This cannot therefore be left to be done by the con-
cerned undertakinp themselves. The Committee would like to 
reiterate that an independent examination of the position is neceso-
...,. to ..aaltUlll whether or not there was -y show of fnoar-
ltism. 
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CILV'n&D 

RECOMMENDATIONS THAT HAVE BEEN 
ACCEPTllD BY GOVERNMEN'r 

Recommendation (Serial Ne. Z) 

The Committee deprecate the construction of ostentatious build-
ings. They require that the buildings and their furnishing and fit-
tings should be functional and utility oriented. 

(PaTagraph 2 12) 

Reply of Government 

The Bureau of Public Enterprises has already issued Guidelines 
indicating norms for space to be provided for efficerslstaif of different 
categories keeping in view the 1\mctional requirements vide BPE's 
OM. No: 591-Adv(c) ICir.73170, dated 10-4-1970 and O.M. No BPEI 
'GL-013!77ICONl13j32!77-BPE(C) I 145, dated 16-5-1977 (Copies 
enclosed-Appendices III and IV) . These guidelines are based on 
the standards adopted by the Ministry of Works and Housing for 
Central Government office buildings. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. 
No. 2(41})'!78-BPE(GM-I) dated the 23rd December, 19t78] 

Recommen~ioll (Serial N&. 4) 

The Committee positively require that Public Undertakings will, 
<>nly in consultation with t)le National BuiJ.ding Organisation, cons-
truct unostentati<1US, inexpensive buildings for accommodating their 
11ead O:lfices. 

(Paragraph No. 2.14) 

Reply of GCl'ftl"IUllellt 

The Bureau of Public Enterprises has been scrutinising proposals 
for construction of head oftice buildings wh9l'ever they form part of 
"the feasibility reports of investment proposals. It is ensured that 
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such proposals conform to the norms and guidelines prescribed by 
the BPE for such '17uildings. These are based on austerity standards 
for unostentatious inexpensive ·.buildings and correctly reftect the 
government policy in this matter from time to time. These guide-
lines were issued after the approval of the Standing Committee of 
the Construction DiTigion of the Bureau of Public Enterprises. This 
Committee was constituted in compliance with the recommendations 
of the Committee on Ptiblic Undertakings in their 8th Report (Third 
Lok Sabha). In addition to the Director of the National Building 
Organisation, the Committee has on it Directors of National· Re-
search Institutes like Central Building Research Institute, Struc .. 
tural Engineering Research Centre, Central Road Research Insti., 
tute, Central Environmental Engineering Research Institute, and 
top civil engineers of selected Public Enterprises. Heads of Design 
Departments of Central Public Works Department and a 'representa-
tive of Military Engineering Service. The Committee assists the 
Bureau of Public Enterprises in formulating norms and 
standards for residential and non-residential buildings and other 
construction works of Public Enterprises. It Jlrovides an appro .. 
priate forum for this purpose and more than fulfils the objective of 
'the recommendation made by the Committee. · 

[Ministry of Finance, Bureau of Public Enterprises, 0.M. 
No. 2(40) J~BPE(GM-I) dated the 23rd December, 19'18l 

Recommendation (Serial No. 6) 

The Committee are surprised to note that a large number' of public-
undertakings are having their Head Offices in metropolitan cities 
viz., New Delhi, Bombay, Calcutta and Bangalore for the conveni-
ence of the highly placed persons in the Ministries and Public Under-
takings. The Committee are convinced that most of these under-
takings have no justification of setting up their head offices in these-. 
metropolitan cities. It is a craze among the public undertakings to 
locate their offices mainly in Delhi and hire accommodation at exor-. 
bitant rents making it a prestige ilsue and which has also become. 
a source of patronage. With the development of rapid means of· 
communications like telephones, teleprinters etc. there 
is no reason why the head offtces of the public 1Dldertaldngs should-
contiuue to be located in these metropolitan cities. The concentnk. 
tion of the head ofBces of the puhUc 1Uldertakings in these cities has 
resulted in creating severe overcrowding and scarcity m, the ayail-. 
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ability n~ only of o1Dce aCCQmm.odation but 'also residential accom-
~tioa and sharp J'ise in the nmtal ehar~ of both oftice and resi-
dential accommodation, caumag distreat and hardship •to' a large 
number ot peqple residing initheae cities; · · .~ · 

cP~agraph N~. 3.13) 

Reply of Government 

C0111tinuous efforts are made to disperse Head Offices of Public 
Enterprises away from the metropolitan cities. However, often ·due 
to functional and historical reasons it is not possible to ·shift such 
Head Offices rut of these cities. For example, the Head Oftice of 
Coal India is located at Calcutta because that city has historically 
been the centre of coal industry and all the private Coal companies, 
which were nationalised, had their Head Offices located there. 
Similarly, in the case of Bangalore, most of the Public Enterprises 
having their manufacturing units located in that city, both for the 
convenience of workers and operations of the companies, have found 
it advisable to have their Head Offices in the same city. 

So far as Delhi is concerned, according to e~g procedure 
which is in force since 1971, no new office can be ilocated in Dtlhi 
without the prior aPJ>roval of the Cabinet Committee on Accommo-
dation. Besides, the clearance of another Committee which has been 
recently set up by the Government for processing proposals for 
locating new offices in DelhijNew Delhi before submission of 8'l1Ch 
cases to the Cabinet Committee on Accommodation mcie Ministry of 
Works and Housing letter No. 11013(B) (8)/78 Pol IV, dated 
7th July, 1978 is alsG necessary. 

In many cases, however, it becomes functionally necessary parti-
cularly for undertakings who are now expanding their business into 
freign markets to have their headquarters in Delhi to emure neces-
sary liaison on with their administrative ministries, other concerned 
agencies e.g., Ministry of External Affairs and foreign em.busies. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. 
No. 3(40) 171-BPE(GM-I) dated the 23rd December, 11'78] 

Recommendation (Serial No. 8) 

The Committee require tliat Government should appoint a Com-
mittee to review the need f.or con~ 1oaqtion of the head otllces 
of the public undertakings in the metropolitan cities with a view to 
shifting es many of -oa..e bad o8lces from these cities as poUl.ble 
without ca118liig any baiaabip to the low paid em.ployee1. Tb1s Com-
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miUae ahouLcl be aiked to IAlbmit tta nport wtth1n three months. 'nle 
Committee have no douW tMt Um 11hifting of 1bese head oftlces to 
tbe 11nan.. ~WDa 9Dd citi• wn sites W1>Uld not only ease the 
housing shortage in the metnpolitml cities but would -also lead to 
the development of the smaller cities to which these may be shifted. 

(Paragraph No. 3.15) 

Reply of Government 

Government accept the above recommendation. Action is being 
iait.iated to eet up a Committee to review the need for continued 
location of bled afBices at the public under1akings in the metropoli-
W:I cities as reoommended. 

{MinistTy of Finance, Bureau of Public Enterprises, O.M. 
No. 2(40)/78-BPE(GM-I) dated the 23rd December, 1978.] 

c-i-nts of the Committee 

Please see Paragraph 22 of Chapter I of the Report. 

---.mendatien (Serial No. 9 & 19) 

The Committee regret that in spite of the recommendations made 
by the Eatimates Committee as far back as in 1968-64 to the effect 
tMt Government shet.dd consider the desirability of constructing a 
public 11Ddert.aldng11 oompiex in each of the prillcipel cities foir hous-
ing the he*1 offices of public undertakings located in these cities, no 
tangible progress has 10 far been made in this direction even after 
a lapse of fourteen years since the recommendation was made. 

Taking into account the abn.onnally hNvy amount of rent being 
paid by public undertakings, the Committee strongly >recommend 
thict Government should actively consi• the desirability of cons-
trul"tiDg a public ll8CtOr office complex ia. ~ch of the prin<:ipal cities 
viz., Dellli, Bombay, Calcutta; Madras 8bd Bangalore to house those 
public undertakillgs which are required to be located in these cities. 
'rlw .Committee bave no doubt the,t the construction of these com-
plexes can be easily Bnanced by the Public Undertakings themselves 
or by the Financial Institutions. 

Paragraph (3.16 to 1.17) 

lleply of Geve-emt 
!& -far ·u Delhl u cODC&iMICl the P"DP•IM ·for ~ of .a 

c:orni6on em~ ~omple tor JllOd 'llll 1:be fillWe .~ Jooaterl m 
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the city .bas already been ~ to iD priGCiple pd ~ 
has decided to aUot land for this purpose. In fact, constr~a of 
a common oftlce C(>mplex for fa.Ur of the rnaaer eaterpri8es e.g. 
SAIL, :Bm:L, NBCC and HUDCO ha,s already commeaced. 

The Comitt.e's 1'8COIIlmendaticn, insofar as other cities men-
tioned aft ooncem.ed, hu been noted. 

[Minis1lry of Finance, Bureau of. Public Enterprises, O.M. 
No. 2(40)/78-BPE(GM-I) dated the 23rd December, 1978.] 

Recommendation (Serial No. 11) 

The Bureau of Public Enterprises should also issue instructions 
that wherever Gcw.ernment accommodation built by agencies like 
D-D.A., State Housi.Bg Beards, etc., is available; the Public Under-
takinp should obtain &l.lch aoeomrnod4t.ion on lease on a long term 
basis w locating their offices instead of Nrillg private accommoda-
tion which tends to breed. ~°" and awr spending. 

Paragraph (3.18) 

Reply of Government 

The Government agree with the recommendation. It has been 
brought to the notice of the public enterprises. 

[Minis1lry of Finance, Bureau of Public Enterprises, O.M. 
No. 2(40)/78-BPE(GM-I) dated the 23rd December, 1978.] 

RecemmendatieR '(Serial Me. 13) 

The Committee deprecate the practice of housing offices of some 
public undertakings in more than one place in the same city which 
involves avoidable overheads and duplication of expenditure on 
communication facilities like telephone, telex, wireless, transport 
staff cars etc. The Committee require that Government should issue 
instructions that as far as possible the offices of these undertakings 
should not be scattered in the same city qut should be located in one 
place. The Public Undertakings concerned should be asked to ini-
tiate necessary action in the matter witliout delay. The Committee 
would like the Bwreau of Public Enterprises to review the position 
at least once in a year till the desired objective is achieved. 

Paragraph (3.20) 

Reply of Government 

Only in a few cases, where sufficient accommodation was not 
available in one building, some undertakings had to accommodate 



18 

OllBees in more than one place. In~ cases, like~ Deim-~~ 
port Corporation, such dispe~al of oftkes- is operattbnally ne~. 
The recommendation of 'the Committee has been brought to. the 
notice of all undertakings for guidance in future. 

[Minislry ~ Firu!.nce, Bureau of Public Enterprises, O.M. 
No. 2(40)/78-BPE(GM•I,) daUIJi the 23rd December, 1978.} 

Comments of the Committee 

Please see Paragraph 28 of Chapter I of the Report. 

Recommendation (Serial No, 16) 

The Committee cannot too strongly stress the need for observing 
utmost economy in the expenditure on maintenance of buildings 
hired by the public undertakings at fancy rates. They would like 
the Bureau of Public Enterprises and the Administrative Ministries 
concerned to review the matter and t.o lay down ~uitable ceilings 
of expenditure fOlr' various major items, in case this has not already 
been done, with a view to check the _galloping expenditure under 
this head. 

Paragraph (3.28). 

Reply of Government 

Noted. 
[Minis1ry of Finance, Bureau of Public Enterprises, 0.M. 

No. 2 (40) /78-BPE (GM-I) dated the ?.3rd December, 1978'~ 



CHAPTER ill 

RECOMMENDATIONS WHlICH THE COMMITTEE DO NOT' 
DESIRE TO PURSUE IN VIEW 

GOVERNMENT'S REPLY 

Recommendation (Serial No. 15) 

·The Committee observe with deep anxiety that the expenditure. 
incurred by 61 public undertakings on maintenance, furnishing etc.,_ 
of office buildings hired by them registered a very sharp increase 
during the three-year period ending 1976-77 in that it rose from 
Rs. 36.45 lakhs in 1974-75 to Rs. 47.7 lakhs in 1975-76 and Rs. 111.23 
lakhs in 1976-77. 

The Committee are perturbed at the sharp rise in ~he mainten-
ance expenditure of hired buildings by some of the undertakings. 
For example, in the case of Rural Electrification Corporation Ltd., 
the expenditure has increased from Rs. 1.65 lakhs in 1974-7!i to Rs. 
14.2 lakhs in 1976"-77 ie., a rise of 760 per cent. In the case of En-
gineers Ltd., the expenditure has escalated from Rs. 1.64 lakhs in 1974-
75 to.Rs. 7.7 lakhs in 1976-77. In the case of Bharat Heavy Elecl.Ticals 
Ltd., it has risen from Rs. 1.83 lakhs in 1974-75 to Rs. 6.45 lakhs in 
1976-77. The Committee would like to have fuller justification for 
the increase in expenditure from the undertakings concerned. 

(Paragraphs 3.26-3.27) 

Reply of Governmeat 

The undertakings have clarified that the increase in such ex-
penditure was due to unavoidable reasons. For example, a sub-
stantial portion of the expenditure incurred by Rural Electrification 
Corporation in 1976-77 was of a non-recurring nature spent on parti-
tions, fixtures etc., in the new premises which they had to hire 
in Nehru Place after being compelled to shift from their earlier 
premises by the local administration. This was consequent to strifl-
gent imposition by the local administration of the regulation that 
commercial offices cannot function in residential localities. During 
this period the rates for electricity charges went up substantially 
from 24P per unit for light and 20P per unit for power in 1975 to, 
37P per unit for both light and power in 1978. 

1t 
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lln the cue of Bharat Heavy Electricals Ltd., the main re89DS 

"for the lncreue in espenditure were:-
(a) nearly dou~ 9f the 8l'e8 of office accommodation due 

to addition of a number of de~tments Uke Quality 
Aslarance, Management Services and Project Manage-
ment which led to additional capital expenditure on fur-
niture and fumilhings as well as increase in recurring 
expenditure. 

(b) increase in cost of electricity charges due to increase in 
area as well as increase in rates as menUoped above. 

So far as Engineers India Ltd., are concerned, the main reasons 
"for increase in maintenance expenditure are:-

(a) Consequent on increase in staff strength, the office accom-
modation has increased from 1,05,130 sft in 1974-75 to 
[,33,092 sft in DM-77. 

(b) llncrease in electricity charges due to (i) increase in area 
oeruplecl and (ii) increase in rates as already mentioned 
above. Additional e1ectridty charges cf about Rs. 2. 
1akhs per year had to be incurred after commissioning the 
Computer Centre in December, 1975. 

(c) Additional expenditure of about Rs. 1 lakh in 1976-77 was 
due to the fact that cleaning!sweeping charges for addi-
tional oftl.ce space occupied after 1974-75 were charged to 
DJaiateaailae as it was given out on contract, whereas in 
case of accommodation hired earlier, such expenditure 
was being c1wqed to establishment as the work was be-
ing done by Company's regular employees. 

[lrliailtry of Finance, Bureau of Pablic Enterprises, O.M:. 
No. 2(40)178-BPE(GM•I) dated ihe 23rd Dll!cember, 19'18] 

........_.,_tion (SI. No. 17) 

The Commitlet! consider that air-c;ondjtioning of administrative 
'bulldlnp 111 a luxury which our country can ill-ajford being one 
of the very poorest ccnm~ in the world where deaths by starva-
tion atm tab plaee. 1t 'llOt only involv~ huge capital expenditure 
·but also high recuning costs. It ts totally unjusttfi~ in the eon-
text of our power starved industry and agriculture. Power shed-
-ding which has become a ~- feature is costing enormously in 
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terms of industrial and agricultural production. The Committee· 
would, therefore, call upon Government to issue s1:rict instructions. 
banning the air conditiOlltnf or all administrative offices whether 
those belonging to the Central Government or to the Public Under-
takings under them. 

(Paragraph No. 4.4) 

Beply of Government 

In general, air conditioning of adlninistrati.ve b~ngs of the. 
public enterprises is discou.raged. For example, in a recent case of 
construction complex of BHEL, NBCC, SAIL & HUDCO, the provi-
sion for airconditioning has been with-held by Government. Simi-
larly in BPE recommended deletion of central airconditioning in 
the estimate for the proposed offices -0f Engine¢rs India Ltd., at 
New Delhi. However, taking into consideration all relevant factors. 
such as (i) climate, (ii) the need for efficiency and (iii) the par-
ties with whom the Public Enterprises have to deal, the Govern-
ment do not consider it practical to place a blanket ban on the air 
conditioning of administrative offices in public enterprises. 

iln respect of Central Government administrative offices also the-
need for utmost economy in this regard has been brought to the 
notice of all concerned from time to time. In recent years, the faci-
lities of air-conditioning have been restricted to limited extent; these 
are available in the case of very senior officers only. 

[Ministry of Finance, Bureau of Public EnterWflle9, O.M. No-
2 (40) J78-BPE(GM-I), dated the 23rd December, 1978]. 



CllAP'1'EI& IV 
RECOMMENDATIONS IN RESPECT OF WHICH REPLIES 

OF GOVERNMENT HA VE NOT BEEN ACCEPI'ED 
BY THE COMMITTEE 

Recomm~tien (Serial No. 1) 
The Committee note that the cost of furnishings and fittings etc., 

'in the caSe of 42 undertakings which have their own Head Office 
builtings, amounted to a fantastic figure of Rs. 332.38 lakhs as on 
31-3-1977. It is evident that these undertakings are having very 
luxurious fittings and furnishings which are hardly related to the 
state of heir business. Twelve undertakings, namely, Balmer Lawrie 
Co. Ltd., Calcutta, Bharat Petroleum Corporation Ltd., Bombay, 
Cochin Refineries Ltd., Ambalamugal, Hindustan Antibiotics Ltd., 
Pimpri, Hindustan Photo Films Manufacturing Co. Ltd. Indunagar, · 
:Hindustan Teleprinters Ltd. Madras, IIndian Airlines, New Delhi, 
.,Jessop and Co. Ltd., Calcutta, L.I.C. of India, Bombay Salem Steel 
L.td., Salem, Scooters India Ltd., Lucknow and New 
India Assurance Co. Ltd., Bombay have each raced against each 
·other and have spent as much as Rs. 5 lakhs and more on furnish-
.ings/fittings (hard and soft) air-conditioning/central heating etc. 

The Committee are very distressed to note that the cost of fittings 
·and furnishings only of buildings owned by the public undertakings 
works out to a fantastically high figure of R,s. 152 per sq. ft. of cover-
-ed area in the case of Salem Steel Ltd. With half of this money, 
1ivil conatruction work could be completed, which shows there is 
something wrong somewhere in the Steel Plant. In the case of Bal-
mer Lawrie Co. Ltd., and Hindustan Antibiotics Ltd., it is Rs. 68 
and Rs. 67 per sq. ft. respectively. With this amount Civil Construc-
tion Work could be completed. In the case of Cochin Refineries 
Ltd., and New India Assurance. Co. Ltd., it is Rs. 45 and Rs. '1 per sq. 
lft. respectively. Two other public undertakings viz., Hindustan 
Photo Films Mfg. Co. Ltd., and Bharat Petroleum Corporation Ltd., 
have incurred an expenditure of Rs. 29 and Rs. 28 per sq. ft. respec-
tively. 

The Committee are amazed ·at the exta-ordinarily lavish manDfT 
in whieh llQDle olf the public undertakings have been squandering 
·public money on unproductive items to provide luxurious environ-
ment to their top management functionaries. This goes ill with the 
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concept of a socialist egalitarian society which the Government is 
trying its level ~·to .build up .. 

The Committee need hardly stress that public undertakings 
should take into account the general economic conditions of the 
country and the standard of living of the common man whose per 
capita income is one of the lowest in the world. The furnishings 
and the fittings should not give an impression that they are an island 
of prosperity in a sea of poverty. Lavish furnishings of the officer 
of the executives of public undertakings generates frustration and 
leads to great demoralisation among the subordinate staff and wor-
kers of the public undertakings, apart from attracting very adverse 
public criticism. (Paragraphs 2.8 to 2.11) 

Reply of Government 

In a number of cases, the Public Enterprises have clarified that 
the high unit rate of such work, as indicated in the table attached 
to paragraph 2.3 of the Report, is due to inclusion of cost of items 
other than furnishings, fittings and air.:.COnditioninglcentral heating 
of ofllce building. For example, the figure of Rs. 47.97 lakhs consi-
dered for Hindu,stan Photo Films includes the cost of air-condition-
ing the process building of the factory. Since the manufacture of 
photo sensitised goods essentially needs controlled conditions of tem-
perature and humidity at all the stages of manufacture therefore 
air-conditioning was absolutely necessa'rY for meeting the process 
-equirements. The administrative building itself is not air-condi-
tioned. Similarly, Hindustan Antibiotics Ltd., have stated that the 
total covered area of the head office is 17,32.1.37 sft. instead of 8705 
sft. furnished earlier, which was the area of 1st Boor only. More-
ilver, the figure of Rs. 4.56 lakhs for furnishing includes only Rs. 3.56 
lakhs for furniture and the rest is for ofti.ce equipment etc. In the 
ease of Salem Steel Plant they have stated that the cost of fittings! 
furnisb1ng supplied by them earlier against the items was based on 
an incorrect understanding of the term '.'hard & soft furnishing" and 
it included all furniture and fittings in the project as a whole. The 
actual expenditure on· furniture, furnishings and air-conditioning in 
the Head Otft.ce comes to a total of Rs. 2.72 lakhs only as under:-

Furniture. 
Furnishing< 
Air-condi~ 

(lls.) 
2,03,234· 65 

9.522·000 
58.870·00 
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Bharat Petrolt!Utn Corporation have stated Uia.t wt of the 
1otal expenditure of Rs. 35 52 1akhs on tilmisliing, an amount of 
Rs. 12.10 lakhs relates to office machines and special M:-conditiamng-
electriftcation of one floor meant for housing, the cOJ:QPuter. . ~ ... 

The undertakingg have generally confirmed that no -1avishlluxu-
rious fittings and furnishings have been provided. The n~ for 
observing utmost economy has been from time to time, impressed 
upon the public undertakings. 

[Ministry of rtnanee, Bureau of Publie Enterprises, O.M. No.% 
(40) j'71J..BPE(GM-I) dated the 29rd December; 1978.J 

Comments of thC! Committee 

Please see paragraph 7 of Chapter I of the Report. 

Bec--.endatien (Serial No. 3) 

The Committee l"eCOIXU1Utnd that the Direet<mt representing the 
Adminiatrative Ministries and Finance ~ on the Boants of 
these Companies should look into these matlier& ao \hat ijid public 
sector corporations do not indu.lge in wasteful and lavish expendi-
ture on furnishings and fittings and that public funds are employed 
most fruitfully. The Directors particularly Government Direc~ 
will be answerable for lapses of this nature . 

. . • ~(:P~graPfr,No, 213} 

Re~ Qf Gevernment 

Govemmst have recently eKamined,, .in detail, the role .~4 ,con-
tribution <>f Gov&rnment .Directors on the Boardi-;of public eajer-
prises. Go~tnJUlblt oo~r that.:;tbe priooiple ~ ,-# ~~~ 
Directors should be to provide a .Jink beUv,eeri Cove~ -ai:id the 
enterprises. In the performance of_ thia 'llnk, .role'. they sh®ld ~void 
ptting involved· in petty maiters and QQXltribute more i,n .t?,0 area 
of general policjy f~laaon, everall .)lel"foc~ •. !ilv&luati~ ~ 
improvement, investment appraisal, financial management and in-
dustrial relations. In order to ensure that Government Directors 
discharge this responsibility more effectively, it is proposed to draw 
up a Hst of matters on which the Government Direc~, particularly 
those repl'9IMR&g the Finance and administrative :Ministries s'bould 
concentrate on. 
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The appointment of Government Directors, especially those from 
1he administrative Ministry and the Finance Ministry, 'is generally 
done on an ex..ojfici.o basis. Normally, the Government Directors 
.are not below the rank of a Director to the Government of India. 
Appointments of Directors and above in Government of India are 
made in accordance with well established procedure, with the appro-
val of the highest authority. There is, therefore, enough safeguard 
in the existing system to ensure that the Government Directors are 
those who can discharge their responsibility satisfactorily and while 
taking care of the interests of Government are capable of contribut-
ing to the improved working of the enterprises. Government, there-
.fore does not consider it desirable to disturb the present arrangement 
<>n the basis of their performance in one particular undertaking. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No.2 
(40) J78-BPE(GM-I) dated the 23rd December, 1978.] 

Comments of the Committee 

Please see paragraph 10 of Chapter I of the Report. 

Recommendation (Serial No. 5) 

The Committee are concerned to observe that there has been a 
very steep increase in the expenditure on maintenance of Head Office 
buildings owned by these public undertakings, under variaus broad 
heads viz., civil works, hard and soft furnishings, electricity, air 
<?onditioningjcentral heating, horticulture etc. The total expenditure 
incurred by these public undertakings on this account during the 
three years 19'74-75, 1975-76 and 1976-77 amounted to a staggering 
figure of Rs. 265.18 lakhs. 

The Committee are deeply concerned to note that the total ex-
penditure on this account incurred by these 42 undertakings during 
1974-75 amounted to Rs. 75.13 lakhs, but it increased to Rs. 110.67 
lakhs in 1976-77 i.e. an increase of: 46 percent. The Committee are 
perturbed t~ observe that in the case of certain public 
undertakings, the maintenance expenditure has been abnor-
mally high. In maintenance wCl!'k the scope for corruption and 
wasteful expenditure is more than in any other sphere of building 
activities. 

The Committee observe that in the case of Scooters India Ltd., 
the expenditure bas galloped from Rs. 0.03 lakhs in 1974-75 to Rs. 3.79 
lakhs in 1976-77 (recording a rise of 12533 per cent). In the case of 
Mazagon Dock Ltd., the expenditure has increased. from Rs. 8.05 
lakhs in 1974-75 to Rs. 15.68 lakhs in 1976-77. Jn the case of Delhi 
-4479 LS-3. 
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Transport CorpQratU>P, ~ qpenditme ha! increased from Rs. 2. 7& 
l~ iD 1974-75 to ~. io.4 lakhs in 1976-77. (2'16.8 per cent). In. 
the case of Hind~ Photo Films Mfg. Co; Ltd., the eq>endi~ 
~ gone u.p from Rs. 3,09 lakhs in 1S74.75 to Rs. 5.15 lakhs in 19Th-
76 and to Rs. 6.77 1akha in 1976-77. In Ule case of Indian Airlines 
the expenditure bas increJSed from Bs. 6.46 lakhs in 1974-75 to 
Rs. 8.14 lakhs in 1976-77. In tbe case of Jessop & Co., the expenditure 
has risen fJ.'om Ra. 6.38 lakhs in 1974-75 to Rs. 8.5 lakhs in 1976-77. 
In the case of Natianal Instruments Ltd., the maintenance expendi-
ture has increased from Rs. 2.75 lakhs in lll74-75 to Rs. 4.12 lakhs in 
1976-77. I:n the case al New India Assurance Co. Ltd., the mainten-
ance expenditure has increased from Rs. 10 lakhs in 19'74 to Rs. 14 
lakhs in 1976. 

The Committee strongly deprecate the galloping rise in the rate 
of expenditure on maintenance o~ buildings owned by the public 
undertakings. They require that the Bureau of Public Enterprises 
should in consultation with the National Buildings Organisation, 
lay down norms for the guidance of all public undertakings about 
the necessity of adopting utmost austerity in the expenditure on 
the maintenance o1 buildings etc., t..king into account the climatic 
conditions type of buildings, its age etc. The Bureau of Public 
Enterpriaes should also lay down specifications for the Administra-
tive buildings to be constructed by the Public Undertakings at their 
Works ¥ to ensure that these are purely functional and do not 
Qivolve h"ge recurr.illg expenditure on their mimitenance and up-
keep. The Bureau of Public Enterprises shall be answerable for 
any d~viationa from the guidelines. Expenses on maintenance and 
detaila of works done should be clearly reftected in its Annual Re-
port. (Pangraph No; 2:15-2.18) 

Reply of Government 

The question of economy in expenditure on mainten~ce of 
buildings in townships of public enterprises has ~ examined in 
the Bureau of Public Enterprises and the Standing Committee of 
the Construction Division l1lj indicated in reply to para.graph 2.14. 
Norms for such ~~nditure on annual maintenance of resident~· 
and non-residef.IUal buildings have already been iuued to all the 
Public Enterprises vide O.M. No. BPEIGL-029!78JCON;GENLi70\7lj 
151 dated 18-9-78•. As regards the Bureau being answerable for 
any deviation in the guidelinea in the matter of expenses and main-
tenance, it is submitted that the task of reviewing and ensuring-
c:ornpliance With various circulars/guidelinea and instructions issued; 
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is a regulatory function, which the Bureau is not e~~~ to under-
take. 

Data regarding the expenses on maintenance oi townships are 
already being reflected in the Annual Report on tlie Working of 
Industrial and Commercial Undertakings of the Central Govern-
ment which is being published by the Bureau of Public Enterprises. 
Considering the tight time schedule for completing the Annual Re-
port (containing 3 Volumes) and the large quantum of data involved, 
it is not considered practicable to incorporate details of maintenanc 
works done in the Annual Report. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 
2(40)/78-BPE(GM-I) dated the 23rd December, 1978] 

Comments of the Cemmittee 

Please see Paragraph 14 to 16 of Chapter II of the Report. 

Beeommendation (SeriaJ; No. 7, Paragraph 3.14) 

It is noteworthy that most of the public undertakings pay house 
tent allowance to their staff at the rate of 35 per cent o~ basic pay 
(as against 15 per cent by the Central Government) which not only 

has a substantial effect on the total, wage bill of trese undertakings 
'but a'bo pushes up the rents of private houses. The Committee feel 
that there is a case for reducing the House Rent Allowance paid to 
persons drawing basic salary of Rs. 15001- and above. The existing 
disparity between the House Rent Allowance given to the Central 
Government Employees and the employees of the Public Under-
1akings should also be removed so that the low paid employees in 
the Central Government are brought at par with persons doing 
similar jobs in the Public Undertaking. 

Reply of Government 

The factual position in respect of Public Enterprises bas been 
ascertained.. Out of 109 enterprilles in N!Bpect of which informa-
tion has been received only one enterprise naJDely, Engineers India 
Ltd.. ii reported to paying HRA@ 35 per cent of the pay 1io tbe 
employees stationed in Delhi. Other Public Enterprises are paying 
HRA subject to the maximum of 30 per cent af the pay. Even in 
Enterprises like IOC and BHEL wTie~ HRA was being paid at 
higher level the rate of HRA adm~fble to their employees }\as 
been brought down to 30 per cent of the pay at the time of rationa-
lisation o:t: the pay structures of their employees. 
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The orders regarding payment of HRA to the employees of the 
Public Enterprises are contained in the BPE's gu.idelines dated 
6-9-1968 (copy enclosed)*. The Teason for allowing higher HR.A iD 
the case of the employees of the Public Enterprises is that these 
employees are not entitled to general pool accommodation like their 
counterpart under the Central Government even though the facility 
may not be avajlable to 100 per cent of the Government employees. 
Although the construction of townships and colonies has been under-
taken by many of the Public Enterprises, the principle that all the 
employees of the Public Sector Enterprises should be provided with 
residential units has not been accepted. Thus taking into conside-
ration all the relevant factors, the Govel"1Jilent has decided that 
while Public Enterprises should not deviate from the HRA admissi-
ble under the Central Government Rules in places otber than 'A' 
class cities, 25 'per cent of the basic pay should be the ceiling rates 
for the house rent allowances payable by the enterprises themselves 
over and above 10 per cent to be borne by the employees, to all 
employees of Public Enterprises irrespective of pay stationed at the 
major 'A' class cities of Calcutta, Madras and Hyderlbad. In Bom-
bay and Delhi the corresponding ceiling of, HRA is 30 per cent of 
the pay for all the employees. BPE's guideline also lays down the 
norms for taking on lease accommodation for the use of the key-
oftlcials of the Public Enterprises. 

Regarding the Committee's observations about the removal of 
disparity between the HRA given to the Central Government 
employees and the employees of the Public Sector, it may be stated 
that any increase in HRA to the Central Government servants sta-
tioned at Delhi, Bombay, Calcutta, Madras and Hyaerabad at the 
rates admissible to the employees of the Public Enterprises would 
involve an extra-expenditure of, Rs. 29 crores per annum. This 
would have the effect of pushing up the rates of private accommo-
dation steeply and might worsen the position rather than improving 
it. The Third Pay Commission had also not specifically accepted 
a suggestion for parity between the rates of HRA payable to the 
Central Government employees ~ the employees in the Public 
Enterprises. However, the Government has under its consideration 
a suggestion made by the Staff side of the National Council of Joint 

·.Consultative Machinery for improving the rates of HRA payable 
to the Central Government employees. 

Government consider that the Committee's suggestion regarding 
reduction in the rates of, HRA admissible to the employees of the 
Public Enterprises getting Rs. 15001- per m0ntb· and above is not 

•Appendix ll. ·-··. -------·-----e--------
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a feasible proposition, as it will adversely affect the morale of 
officers who play a crucial role in the operation and .Dl&nagement 
of public Enterprises. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 
2(40) J78-BPE(GM-I) dated the 23rd December, 1978] 

Comments of the Committee 

Please see Paragraph 19 of Chapter I of the Report. 

Recommendation (Serial No. IZ paragraph 3.19) 

It will be seen from the statement in Appendix IV that 27 public 
undertakings located in Delhi have paid rent to the tune of Rs. 214 
lakhs during 1976-77. Among the public undertakings which are 
paying huge rents are:-

S.No. Name ofUndertakings 

1. Engineen India Ltd. 

2. Bharat Heavy Electrieab Ltd. 

3. Mineral. &: Meta11 Trading Corporation of India Ltd. 

+ Indian Airlineo. 

5. Rural Electrification Corporation. 

6. National Indllllrial Development Corporation. 

Rent 
paid 

(1976-77) 

(R.. in h:lrha.) 

61·57 

23·79 

RO•o8 

15·58 

12·14 

12·00 

The Committee require that an enquiry should be made into 
the heavy rentals paid by the various Public Undertakings to see 
how far these are justified. (Paragraph 3.19) 

Reply of Government 

The undertakings have clarified that due to shortage of office 
accommodation in Delhi the expenditure on reni ·is unavoidable. 
They have also clarified that the areas of office space rented are in 
line with the norms laid down and that the rents being paid are 
not higher than prevalent market rents. It has also been seen from 
the details supplied by the undertakings that in many cues build-
ings are hired from other public agencies like New Delhi Municipal 
Committee, Life Insurance Corporation etc. The problem is likely 
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to be ·solved with 1be construction Of public enterpriees office com-
plex• in New Delhi 81 refe!ftd to in reply to Recommendation No. 
9 and 10 in (paragraphs 3.16, 3.17). The observatiqns of, the Com. 
ndttee have been brought to the notice of all the undertakings for 
fltture guidance. 

[Ministry of Finance, Bureau of Public Enterprises, OIM. No. 
2(40) 178-BPE(GM-1) dated the 23rd December, 1978] 

Comments of the Committee 

Pleue see Paragraph 25 of Chapter I of the Report. 

Becommenilation (Serial No. 14 Paragraphs 3.%1-1.Z!) 

The Committee find from the statement of Appen~x IV that 7 
Public Undertakings have paid advance rent exceeding Rs. 5 lakhs 
durtng the years 1974-75 to 1976-77 as shown below:-

1. Engineering PrQi eca (India) Ltd. 

a. J Ute Corporation or India Ltd. 

S· Mintta11 & Metala Trading Corporation or India. 

•· Bharat Heavy Electricab Ltd. 

5. National Thermal Power Corporation Ltd. 

6. Mogul Line Ltd. 

1· Jildian Airlina. 

(Ra. in lakhs.) 

15·+9 

8·00 

6·83 

2· 78 (Plus ~ 
monlh • 
rmt of 11 
ftals.) 

The Committee are amazed to find that as many as 7 Public 
Undertakings have paid advance rent exceeding Ra. 5 lakhs during 
the year hm 1974-75 to 1976-77. The rationale for the payment 
of this achmlce Tent fs not deer to the Committee. They would 
like that iDUnediate inwsute.ticm shotlld be conducted with a view 
to finding out whether tbere ._ baen -any collusion between the 
Undertakings and the owners of the private bWlciliiis. The services 
bf tbe Uilhd ~Wtlittoo Collector ils UM> the Rent Controller should 
be utllieed .fbr ascertaining the j111tieialtility Gf those high rents. 
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Beply of Government 

The undertakings have clarified that payment of advance rent 
is a normal commercial practice in Delhi, which is insisted upon 

-even by public agencies like the New Delhi Municipal Committee. 
The amount o~ advance rents paid vary from three months rent tb 
fi\te months rent (except in the case of Mogul Lines) which is also 
in keeping with preva1ent practice. in the case of Mogul Lines, the 
Ministry of Shipping and Transport have reported that the matter 
has been investigated by the Chairman, Mogul Lines Limited and, 
as a result of the investigation, it is seen that (a) no advance rent 
was paid by the Company during the years from 1974-75 to 1976-77; 
(b) the amount of advance payment referred to by the 
Committee is apparently the advance of four -years rent paid in 
1971-72 as part of a package deal with the owners of the building 
for hiring additional accommodation in the same premises where 
the Mogul Lines functioning for the past many decades. The pros 
and cons of this advance payment were examined oy the Board of 
Directors of the Company in great detail and it was concluded that 
the terms on which this advance was paid were beneficial to the 
Company, even in financial terms, apart from the other advantages 
of getting additional space in the same premises. At per the terms of 
the agreemetJ.'t, the rent being paid taking into account the loss of 
interest on the advance paid etc. amounts to only Rs. 2.33 per sq. fl 
This rent will be applicable till 1981-82, while the current market 
rate in the loeality is about Rs 3.50 per sq. ft. It has also been men-
tioned that no objection was raised on this advance payment by any 
-0f the auditors. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 
2(40)178-BPE (GM-I) dated the 23rd December. 1978] 

Comments of the Committee 

Please see Paragraph 31 of Chapter I of the Report. 
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APPENDIX I 

(Viele Page 5 of the Report) 
~o. BPEIGI..r029l78ICONIGenl-70!71!151 Government of India!Bharat 

SarkarlMinistry of Finance!Vitta Mantralaya!Bureau of Public 
Enterprises!Sarkari Udyam Karyalaya (Construction Division! 

Nirman Prabhag) 
'F' Wing, Nirman Bhavan, 

New Delhi, the 18th September, 1978. 

OFFICE MEMORANDUM 

SOBJECT.-Economy in cost of Maintenance and Administration of 
townships in public sector enterprises. 

In the guidelines issued by BPE under No.: BPE(15) Adv. (Fin)/ 
69 dated 8-8-69 it was laid down that the annual expenditure on the 
overall maintenance and administration of township excluding 
depreciation and interest charges should not exceed the annual 
income of the township including rent receipts. However, a study 
undertaken by the BPE has revealed that in most of the units 
selected for the study, the expenditure exceeded the income. In_ 
some cases, the gap· between expenditure and income was consi· 
derable inasmuch as the expenditure was as high as four times 
the revenue from the township. The overall figures of expenditure on 
and receipts from townships of all public enterprises taken toget-
her for 1975-76 were Rs. 34.20 crores and Rs. 11.55 crores respecti· 
vely. The expenditure and income figures in 1976-77 were Rs. 42.70 
crores and Rs. 15.70 crores respectively. This shows that on the 
whole, the expenditure incurred by public enterprises on mainten• 
ance and township administration is nearly three times the income 
that is derived from the townships. 

2. In the circular dated 8'-8-69 referred to above, the main 
reasons for heavy cost on township maintenance and administration. 
were identified as (a) heavy expenditure on the maintenance and 
repairs of buildings, (b) recoveries from employees on account of 
water supply and electricity not being commensurate with the act-
ual cost of senrices and (c) heavy expenditure on salaries on the 
administration of townships. 

3. During the course of the study undertaken by BPE, it has 
been noticed that the expenditure on maintenance and repa1n of 
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residential and non-residential buildings in the townships varies in 
different enterprises over a wide range of 1 per cent to 12 per cent 
of the capital cost of the buildings. Well-organised engineering 
departments like the CPWD, which maintains a large number of 
Government buildings all over the eoulitry, have established prac- · 
tices and norms for controlling the annual expenditure on mainten• 
ance of buildittgs. According to the guidelines contained in O.M. No. 
Adv(C)j15j29j73-BPE(C)!Cir-116/74 dated 22nd November, 1974, the 
plinth area rates of all buildings should be oft lines of those adopted 
by the CPWD. The method of deri\l'ing such plinth area rates has 
already been circulated to public enterprises 'V'ide BPE letter No. 
BPE(C) jGenl.-illj72 dated 4-7-77. Based on the norms recently 
adopted by the CPWD for permissible expenditure on annual re-
pairs and maintenanee of Central Government buildings, as con-
tained in the Ministry of Works & Housing Memorandum No. 16j3J77 
(DG) dated 1$th August, 1978, suitable norms applicable to the 
public enterprises are indicated in Annexure A. It is recommend-
ed that the public enterprises may also adopt these norms for con-
trolling expenditure cm· repairs and maintenance of their buildings. 

It. In regal'd to tecoveries made from employees on account of 
water supply and electricity charges, it has been noticed that in 
several cases these recoveries fall much short of the actual cost of 
making these services available to the employees. It ia necessary 
that pUblU! etlterprises should review and revise the recovery rates 
for water supply and electricity so that recoveries are commensurate 
with the actual cost of these services. 

5. It is also seen that in some enterprises, apparently excessive 
ex.penditure is being incurred on township administration including 
expellditute on supervisory engineering staff employed for carrying 
out the maintenance works. The expenditure incurred on adminis-
tration and engineering supervision varies in different enterprises 
widely ftoWl Rt. !IS to Rs. 1708 per dwelling unit. As this expenditure 
is mainly in the nature of overheads over the actual maintenance 
costs, it should be only a reasonable fraction of the direct expendi· 
ture incurred on maintenance. It would be necessary for the public 
enterpr'!Jb to find way.s and means to keep down expenditure on 
this accotint to the absolute minimum. 

6. It is felt that adoption of measures suggested above would 
enable the public enterprises to considerably reduce the gap between 
expenditure and income from their townships. 

Encl: As allove. 

Sd/-
(T. K. SARAN) 

Adviser (Construction), Bu.reau of Public Enterpriaa. 
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All Public Enterprises and their Units. 

All Ministries!Departments of the Govenunent of India 

All Financial Advisen of Ministries/Departments 

Copy to: Production Division, Managmnmit t>ivision, Finance Divi-
sion, & I. & R Division. 

ANNEXURE-A 

PERMISSIBLE EXPEND:rrtmE ON MAINTENANCE OF BUILD-
INGS IN PUBLIC ENTERPRISES-ANNuAL AND ORDINARY 

REPAIRS 

The permissible expenditure on annual repai'l's and maintenance 
of buildings uf ·public enterprlsl!s should be on the basis of actual 
plinth area of the buildings on Ii~ indicated below:-

Plinth~ tt.tc per 
ICI• m. 

Qi&egory 
Civil Electrical 
(Ro.) (Rs.) 

RuidenJial 

1. TypcAtoC .. 3·5 1·25 

!l. Type D. 4·5 1·50 

3. Hostels 4·5 a·oo 

Non-/Wideatial 

r. Office Building& 4-·oo 1·75 

2. Hospitals 10•00 4•00 

3· Dispensaries. • 10'00 s·oo 

2. The aboVie plinth area rates do not cover the expenditure on 
the following items wbieh will be allowed on the actual requite-
mel'lts: 

(i) Maintenance aad running of air conditioning instaUatlons. 

(ii) M:aintenattte and t"u'.nirlng of lifts. 
(w) Maintenance and r~mninl Of pumps for prnnping water. 
{iv) Maintenance of sub-station. 

(v) Conservancy charges wherever payable. 



APPENDIX II 
(Vide page 17 of the Report) 

No. 2(142)/68-BPE(GM) 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
DEPARTMENT OF EXPENDITURE 

New Delhi, the 6th Sept., 1968.:-
0FFICE MEMORANDUM 

SUBJJ!JCT.-Guidelines fOT Dearness Allowance, T1'avelling Allowance,. 
etc. in Public Enterpri.Ses. 

The Administration Reforms Commission in their Report on 
"Public Sector Undertakings" have recommended (recommendation 
No. 3) that a common policy should be evolved for the wages, salaries 
and other terms and conditions of service among employees of 
constituent units of each SectOT' Corporation envisaged by the Com-
mission. Although it has been decided not to accept the recom-
mendation, with regard to the setting up of Sector Corporations in 
general, lt has been accepted with regaird to salaries, allowances 
etc., that while it may not be Eracticable to work out a uniform pat-
tern for all public sector undertakings, yet where rationalisation is 
possible, this should be effected. In this context and taking into ac-
count the variations in the seales of allowances adopted by the dif-
ferent Public Enterprises, the question of drawing up guidelines 
for the enterprises in respect of different allowances has been under 
consideration. It has now been decided that guidelines as set out 
below in respect of (i) dearness allowance (ii) city compensatory 
allowance, (iii) house rent allowance (iv) project allowance (v) 
conveyance allowance, and (vi) travelling allowance should be com-
municated to the Public Enterprises. In doing so it should be point. 
ed out to them that even though they are not binding on the enter-
prises, Government would expect them to take the norms, etc., indica-
ted therein carefully into account and that deviations, if any, there-
from should be decided at the Board level. Wherever there are pro-
visions in the Articles of Association requiring that the terms and· 
conditions of employees would need the approval of Government,. 
they would naturally have to be followed. 
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Dearness Allowance: Dearness Allowance of the employees of 
-'Public Enterprises should be link~ either to the Central Govern-
:ment rates (or) to the rates suggested by the Wage Boa.rd, and they 
-:should choose the one or the other. Those who have already adop-
"ted the Wage Board rates should not adopt the Government rates, 
even though the Government rates prove more favourable at some 
'later date. Enterprises, which are at present on Government rates, 
may at some later date wish to go over to Wage Board rates when 
such Wa.ge Boards are established for the industry concerned in 
future. If so, once the option is exercised and the employees are 
allowed D.A according to the recommendations of the Wage 
.Boards, there should be a complete de-linking from Government 
rates thereafter. 

City Compensatory Allowance: The considerations regarding 
'high costs of living etc. in cities would apply equally to employees 
of Government and Public Entierprises. The Public Enterprises 
should not, "therefore, make any departure from Government 
rates." 

House Rent AH<>wance: It has been observed that some of the 
,enterprises have been following the Central Government rates for 
the grant of house rent allowance, while some have found it neces-
.sary to grant enhanced H.R.A. to their employees, particularly those 
-:stationed at the major cities like Delhi and Bombay. In this context 
it will be relevant to point out that though employees of Central 
Government at the major cities are entitled to General Pool Accom-
modation, this facility is evidently not available for 100 per cent of 
-the employees. The principle cannot also be accepted that all the 

--:employees of Public Enterprises should be provided with residential 
cunits, although construction of townships or colonies has been under-
taken by many of the Public Enterprises. In the circumstances the 
principle Of full-reimbursement of the excess of house rent paid, over 
·the 10 per cent of pay, cannot be accepted. 

Taking into account all the factors, it has been decided that while 
'Public Enterprises should not deviate from the house rent allowance 
admissible under Central Government rules in places other than 
'A' class cities, 25 per cent of basic pay should be the ceiling rates 
for the house rent allowance payable by the enterprises themselves 
over and above 10 per cent to be borne by the employees, to all 

-employees of Public Enterprises irrespective of pay, stationed at 
-the major 'A' class cities of Delhi, Calcutta and Madras. In Bombay, 
·the corresponding ceiling of H.R.A. could be 30 per cent of pay for 
,all the employees. 
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Hirina Qf boW1eS ~ not nOl'mllly be resorted to any payJQe~: 
of house rent allowance 811 ad'tiuible under the rules of companies .. 
should be the normal pr.actice. In tbe case of key officials, however, 
if it be<:omes inevitable to hire h0Ule8, the ceiling for mon.thly rental. 
should be 10 per ceDt of pay plus H.RA. admissible at the station, 
taking in1lo account also the enhanced rates for Delhi, Calcutta, 
Madras and Bombay for b.iring houses at these places. In the other 
places, 10 per cent of pay plus H.R.A. admissible at the Govt. 
rates plus a further margin of 10 per cent of pay could be altowed. 

In the case of permanent a:commodation in townships, recovery 
of rent should be 10 per cent of pay or standal.'d rent, whichever is 
lower. 

Project Allowance: Even at present the project allowance is 
granted Dy tbe Public Enterprises only durtng the construction stage 
when the amenities of housing, marketing centres, etc., are not avail-
able to the extent required. However, there is a tendency among 
certain Public Enterprises to perpetuate the allowance which is sup-
posed to be progressively reduced as the amenities develop over 
a perlod of years. 

Lt has been decided that the iasiruetions being followed by Gov-
ernment froi:n time to time, in regard to the grant of allowance and 
quantum. therefore should be communic•ted to the enterprises. The 
Boards of DU'ectors sb.ould then take appropriate decisiona in regard 
to the grant of allowance in project areas, their continuance, etc. 

ConveyatM:C AUowa.nce: At present the conceaion of the use 
of Company's car for private pur.poses is normally admissible only 
to Chief Executives concerned. Even ill this cue, non-duty journeys 
ahould not exceed 509 tms. a moath. For th.is facility, recovery at 
specifled rates ia also envisaged. 

In addition to Chief Executives, whole time Functienal Dm!ctors 
as well as incumbents of other top level appointments which are 
within t.Be purview of Govermnent may be allowed the above facility 
of the Company's car. But in NSpeCt of dMtse poata, wherever it ts. 
considered that this concess;on should be allowed, it should be 
written into the terms of the appointment. 

As regarda other senior appointments, macle by t8e Boards them-
elves, the conceaion of a car for exclUlive uae Uiould not be ex-
~ to the concerned ofllcen; it would howewr, bl fw the Boards 
Ao c:onaider whether any CODveyance allowance sbould. lte given :iD.. 
appropriate cases. 



While the ceiling of 500 Kms. in regard to non-duty runs may 
be adequate in industrial townships, a measure of flexibility would 
have to be allowed in major cities like BQmbay, Calcutta, Delhi, etc. 

Provision of transport from office to residence on the basis of 
recovery of costs sl!.ould be restricied ~ of!lcers, and Should apply 
to cars and mini-buses. Where transport in the shape of buses is 
provided kl other employees. this may have to be on a subsidised 
basis in approprilte bases. 

Travemiw Allowcnce: Most of the enterprises have framed their 
own T.A., rules, some of which are on a more liberal scale compared 
to Central Government rates. Having regard to the nature of activi-
ties of the enterprises, the non-availability of the facilities of Gov-
ernment guest houses, staff cars, etc., in all cases to the employees 
of Public Enterprises, it has been decided that the rates of daily 
allowance need not be pegged to Central Government rates. How-
ever, there should be no deviation from Government rates in regard 
to reimbursement of travelling expenses by air/train i.e. class and 
mode of travel, incidentals during such travel, etc. 

2. For achieving rationalisation of the scales of allowances, etc., 
to the extent possible, and a measure of uniformity in the approach 
to labour problems, amongst the enterprises located at the same 
place, it !}as been decided that it would be useful to have suitable 
Regional Committees/Councils, consisting of representatives of the 
concerned Public Enterprises, at the places like Ranchi, Bangalore, 
Hyderabad, Madras, Durgapur, Calcutta and Bombay for considering 
common problems and advising the concerned undertakings from 
time to time. 

3. Ministry of Petroleum & Chemicals etc. are requested to suit-
ably communicate the above guidelines to the Public Enterprises 
under their administrative control. It is also requested that a copy 
of the rules obtaining in the various Public Enterprises on the sub-
jects indlcated in para 1 may in due course be forwarded to the 
Bureau of Public Enterprises for facilitating dissemination of infor-
mation in these areas. The amendments carried out by the enter-
prises in regard to these rules would also have to be intimated te> 
the Bureau for this purpose. 

Sd/· P. K. BASU 
Director, Bureau of Public Enterprisell.. 



All ll4ini8trie1/Departments of the Govt. of India. 
<Copy to: 

(1) All F .&. in the Expenditure Department 

(ii) Adviser(P) \Adviser(C) jAdviser(F) ID.S.(I&R), Bureau of 
Public Enterprises. 

Sd/- P. K. BASU 
Director, Bll!'eau of Public Enterprises. 
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(Vide Page 13 of the Report) 
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No. 591-Adv(c) /Cir-7317,0 
Government of Lndia 

' 1 INtinistty o ·Finan ~ t,, 
T • . , 

: , ,Department of Expenditu 

.Bunaau of .Public Enter#i 
1, r1 1 A. r 

Daj-ed, New Delpi, me 1 Ot '}Pcil1 ~!!;19· 

OFFICE MEMORANDUM t. · • c 
SuB:TEcT.-V1.i.il:lelines for tne ccmst~on of AdminiStrat!t1e 

. -ings in PuNic Sector •tJndertaking'S. I I uH 

.eylit . 
• , . . . ' i • r /, 
, . It has be n observ.ed. that varying standards have been pted 
by Public Sector Undertakings in the design and constJ!l,lctiqn QJ 
Administrative Buildings. Some of them have been somewhat 
lavish, while some others did not meet functionttl requirement:i. 
Such constructions· have been adversely criticised upon by th~ Com-
mittee on Public Undertakings 1 ~nd others, , 

This matter has been examined in the B~au. It is onsj_dered 
that as the reqUirements o'f the.Undertakings vary according to staff 
strength and nature of production etc., it may not be poSstble to 
prescribe a uniform standard or evolve type designs. However, there 
is need to exercise certain control on accommodation and the cost 
thereof. With this object in view a note has been <pl'.epued in th'e 
Bu~au laying down certain guiding principles for the design of 
Adininistrative- Buildlligs and a co:Py of the same is ndosed f~r 
in!onnation nd use by Pul:Jlic Sector Undertakings. ' ' 
.. .,n P:> t , i ..I• • r 

The MJ:nistry of Industrla1 Deve!Dpment, Infernal Trade ~d COm-
t>any Mairs etc. mre kindly requestea to btilig~ to th ndticl! bf 
the Public Sector Undertakings under their• a:dmini tive contrt4. 

1 rf,d/,- I ?, 
. (A. N. BANERJI) 

'. Adfil. secretary to GOvt:' ~ ndia 
and Dlret .:Gehe'fhl, Bur 11. 

• "% • Pdb}ijfl RJHerprt • . 
;.I ' l 
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., 
All Min1at.ries/Departmenta of the Government of India. 

All F Aa in the Deptt of Expenditure. 

Guiding Principles forr the Design of Adminim'ative Bui&dinga in the 
Public Sect&r Undertakings. 

Precise requirement.a of an Administrative Building will depend 
on the size and complexity of the Undertaking. The management o'f 
an Undertaking will be in _a better position to decide vart®s depatt. 
menta such as Technic:al, Acco~ts, Sale, Purchase, etc. to be housed 
ln an Administrative Building. The staff (according to salary 
standards) requirements of each department has to be carefully 
uaeseed for proper planning. Other requirements of an Adminis-
trative Building will he ancillary rooms S\\Ch as Conference Room, 
Diaplay Room, Telephone, Canteen, Staft'!Club room. Employees' 
Welfare facilities, Library etc. To facilitate working out of area1 
Of different units the following generally accepted standards are 
ltugpated: 

(i) Officcn drawing RI. 1,300/- and above .. 

(ii) Oflicen drawing lea than RI. 1, 300/- p.m. 

(excluding Superintendents/Section Officcn) . 

(iii) Technical Staff-Draughtsman, traccn, etc. . 

(IY) Miniaterial Staff including Section Ofliccn, 
Supcrintendcnu, Daftrics etc. 

Confnen.ce Room 

26o aft. per penoo. 

16o aft. per pcnon. 

6o aft. per person. 

ff .rt. per P:non (40 oft. plua 
10% for current rccorda.) 

Area of Conference Room could be arrived at by allotting 46 
aft. per member. A small waiting room with a space for stenograp. 
hers and an attached toilet may also be considered near the con-
ference room. Conference room should be so placed that !it ia 
close to the staircase/lift and on the floor on which General 
Manager's and/or Chairman's rooms are located. 

Storage Of Recorda 

These may be located either in the ballement in localitlea where 
there is no sub.ml problem or on the ground floor so that floor 
lllallll need. not be deligned far heavy loading. It is necessary that 
record rooms should be provided with adequate fl.re protection. 
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V-uit0r'1 Facilit1el ; Emnnce HGlla 

The .me may be just adequate to ·cope up with a few vialtol'a 
at a time. It should be grouped with the main entrance, stair cue. 
lift and toilet facilities. A Receptionist's table, few chairs for vial· 
tors and a amall display area may be considered for planning this 
facility. Entrance halls and lobbies together should normally be 
restricted to 1 to li% of plinth area. 

. - -. ~:~ 

Space requirement of canteen and its kitchen vary according to 
ill1e 1ype and variety of me9ls to be served. Simple self-service 
cafetaria wttb a limited choice of food needs l to 1/3 of its area for 
the kitchen and ll!!Wl'y. 

Dining hall area may be calculated on the basis of 10 sft. p.-
person. The size of the dining hall could be such that It can 
accommodate about 6 per cent of the total employees. Canteen 
should be located in such a way that it does not interfere with the 
general office area. 

Libntrv 

An Undertaking may maintain a small library containing boob, 
magazines, etc. related to the products of manufacture. This 
library will naturally be different from the general public libraries. 
Main fUnction of the library will be to house literature containing 
information of practical use to the staff of the undertaking. It 
requires more working and storing space compared to the space for 
reading. Library has to accommodate reading space of about 
225 sft. and 120 sft for the Librarian. Storing space for books shall 
be according to the standard of 25 books per sft. 

Dilplay or Sho1Droom.s 

This room is intended 1l> display the products manufactured by 
the Undertaking and some models to show the process of manu-
facture etc. This may be located near the main entrance generally 
on the ground floor. Space requirements for display will vary 
according to the type of products manufactured in the Undertaking, 
and therefore a judicious a88e881De1lt has to be made. 

I . - .ii: ............. 

Perhaps the most economical way of design for the .AdJnhd&. 
trative Building will be to ha~ 1 central corridor wttb otll« iooma 



on either side. The spans suitablet!- 't,mee uildiiigs>iare •{ 2f-ti'' 

1l 'i a 1tJnits'' 
'Y" 1a 11.tt ' I 

Scale should be as prescribed by the Indfan "Stairdard rOO-titu~ · 
~~ N · ~ 11;1~196.3. ,ExP,:acts ,frpqi $tand~rds are giv p .beloy.r ,,!or 
urrOTmatio : ...:.; 

fl!> ~t trrl:• d 

Water Closets. 
\t'l'ri 

1 for every 2 5 pcnoru or 1 for every 15 persons or 
,,R'}' ,tJ? a r; tn'J "/ 

lJ . 

't',.. ... ~ 
Ba .r. 

C1"mcr's•inh. 
rooms. 
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Li~s 

Cofiiao 

A width of 6'-0" is considered adequate. In no case it should 
be more than W-0". Natural light may not be considex d as 
essential but if provided at about 100'-0" intervals, it will improve 
appi!a ven.tilatton• and a!ro . l r'brtfakPttfe mo o . y ' of 
the g idbrs.. ~ B:orro'wed "light and 'entila'.tion from the ven•> 
til ~ ab ' · :th1t.t height o ri~ •ff.omr1:h~ office, Are~ is con. 
si 

Location 
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kept away from the building. This is especially important m the 
case of undertakings manufacturing chemicals, pbarmac:eUtlcals, 
fertilizers, which produce obnoxious gases etc. 

In the case of heavy engineering steel and other industries, care 
should be taken of the noise, vibrations, dust and 1umes originat-
ing from the manufacturing plant.. 

Efforts should be made to have a Design Eftlefency of I& to 
70 per cent of total floor area in case of framed structu:rell . '(le. 
total floor area minus floor areas Of sanitary- aceomBYJlltldu, .emi-
teen and horizontal and vertical circulation space includblg entranee 
halls). This could be ac.llieved by having minimum circulat1on. 
spaces and keeping to the sizes of ancillary rooms such u Entrance 
Halls, Library, Display Rooms etc. and also by use of thinner parti,-
~ w~ ! 
Heights of Floors 

As clear height of 10'--0" to 11'-0" from floor to floor is adequate 
Basement, if provided, should have a clear minimum height of 'K.Q'. 
If the building is air-conditioned, . a height of 10' --0'" from floor to 
floor is considered adequate. In this case, corridors may 'have 
7'-6'' as clear height with room !or providing air-conditioning ducts · 
above the ceiling of 7'-6". 

Specifications 

(a) Light & Ventil.afum.-Metal windows are preferable to 
wooden windows as they a Uow more glazed and are durable in the 
longer run. Also problem of termites etc. is avoided. Window area 
on external walls of office building will depend on (i) Elevational 
treatment and (ii) Climatic conditions but efforts should be to keep 
window area within the limit of 15-20 per cent of total floor area 
(excluding floor area occupied by services, i.e., sanitary units, hori-
zontal and vertical circulation spaces). Sun breakers, if provided, 
should be functional and of such material which will not require 
heavy expenditure and maintenance costs. · 

(b) Doors-Doors placed towards one end will improve the 
space utilization inside the room and will allow fo.r better furnl-
ture arrangement. For W.Cs. and Bath rooms, battened braced or 
panelled doors 2'-8" X 5'-6 .. height and raised by 3,, from floor level 
are considered suitable. Si%es of doors may be: 

(i) Single leaf door 2'-8" to 3'--0" ~ 6'-8" (without fan light), 
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f(li) Double leaf door 4"-0" X 6'-8". 

Door~ ma11 be Anodiled Aluminium. 

(c) l'looring-Entnnce bal1a and Lift Lobbies may be provided 
with Marble, Kota or Sandstone flooring. Corridors, canteens, 
Library etc. where better iype of flooring is desired, may have 
llaaie ftooring. Glazed ceramic tiles which can withstand wash-
ing with acid may be for Sanitary Units and laboratories. Other 
otllee areu may be provided with Indian Patent Stone flooring. 

(d) WGU.-In cue of framed structure 9'' thick masonry walls 
with cement plaster and cement paint on the external surface is 
considered auitable. Inner partition walls may be 4f" thick brick 
wan. or light weight concrete puiels or Vayutan-light weight 
material-dneloped by Hindustan Factory, Delhi. Conference 
Room may be prov!4ed with wooden panelling and accoustically 
treated for multipurpose use. 

Gcragea & CSIClc Stands 

In the case ot Public Sector Undertakings i,n general, there is 
no paucity of land. Aa the provision of space for garages on the 
cro\lDd floor iII the AdJninistrative BuildiDf is not economical, 
uparate structures for garages and cycle stands may be considered. 
Bureau of Public Enteipises have evolved Type Designs for 
Garages and Cycle-staiuh, for the guidance of the Public Sector 
Undertakingl. -



APPENDIX IV 

.·• ,,, )v~ ·I>as~H · .. ~·~~?. t,_,,.w.~· 
~~iB£E/Gr-:ma-;z1;100NJ61.5/32j / Bf,J!;jC) /l~ 
ti, "G<Wttt o l!Nu:ti!n(BRAR:AT S~)1iit;1.,1· 

.. ~~~~" Fnri~GE' 11tv'fT'YA! ~VA~• 
: ,, !J, Jni;s.( 1, i ·i 1 , , •('J ."\O .f • .. • ... ru t~J 
B11Ieau of Public Enterprises (Sark.ari Udyam Karyalaya) 

C ' ~· idn· bivi~on'."'{Nil'rriMi Pi-11 ag ;. 'I. 1 ) 
-...i~ iou~q .dl~· i"l'.J) 

,F.,.lWiJ:ig\• irnram ,~a.wahi , 

N ·imlht-'lroOu, ,11m'li May, m. 
. r :<J 'II .. i -"I U ".b 'I 

OFFICE MEMORA J;}J/, 1; 

SUBJEcT.-Guidelines fOT 'floor arecu; fOT <Yffi.cers and1 st~ 'n admi11is-
trative office buildings in Pu.blic' 'Si Un rt · ..:_ 

,r · ithJu f, 

.t ;100·> _ .. , t,. aii ,it ,1 

.r. 1 A. rcw ce. . 4\y:ited to ~Ii Cix~ o .. 9 -
~ 111> da di· ~~il, " fY.lP i9 w)fi'* t~,·1 ' o ¥ 1 ~ , · ~t IDiljl ' e 
·:IP d c; t\w c@:c~. t,ei:;hni~ staff d, ~s;ep staff • e 
administrative offices were indicated. These standar_ e , a~ 
on the norms applicable to Central Government offices as prescnbed 
by Ministry of Works & Housing.- -Xhe Government of India have 
recently revised the norms of office accommodation for Central 
Govt. offices due to the high cost of office accommodation and the 
need for utmost economy in utilisation of office space. The re-
vised scale of office accommodation prescribed by the Ministry of 
Works & Housing are as under:-

SI.No. Categories or officers 

1. OfficendrawingRl.!iOOO/· and above p. m. 

2. Officen drawing Rs. 1100/ - nod abov~ but less than 
Rs. !iOOO/· p.m. 

g. Gautted officers drawing pay les> than Rs. 1100/- p .m . 
excluding Section Officcn. • . • . 

48 

Entitlement of office 
accommodation 

3 

240 sft. (22 sq. m.) 

120 sft. ( 11. sq . m) 

6o sft. (5· 5 sq. m.) 
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3 
--- ·--------·-----

4. Section Officers in the Secretariat/Attached Officen. 

5. Technical staff such BB Draughtsman, Tracers & 
Estimaton etc. 

6. Miniatcriahtaft'such aa Superintendents, Head Clerks, Aasistants. 

6o sf!. (5· 5 sq. m.) 

6osft. (5· 5 sq. m.) 

Clerks, Daftrics etc. 40 sf!. (3• 5 aq. m.) 

I· Ministerial staff such as Superintendents, Head Clerks, Assis-
tants, Clerks & Daftrics. 40 sf!. (3· 5 aq. m.) 

plus 10% of entitle-
ment tOr current 
records. • 

2. The above revised scales of accommodation are to be adopted 
by the public sector enterprises in designing their administrative 
buildings. For planning other ancillary requirements such confer-
ence room, storage, canteen, library circulation etc.; guidelinel 
recommended in B.P.E.'s circular No. 591-Anv(C) ICir-73170 dated 
10th April, 1970 may be followed. 

3. The total estimated requirement of ofB.ce accommodatiOD 
determined on the basis of revised scales would be subject to the 
following austerity cuts:-
~------------------------~--

Perecntqe al cut 

Upto 30, ooo oft. (upto st'700 aq. m.) 

MOl'e than 30.ooooft. (lllOl'etb&D 117001q. m.) 

4. The Ministry of Industrial Development etc. are kindly re-
quested to bring this to the notice of public sector enterpriaes 
under administrative control for their guidance. 

To 

sd/-
(R. G. GOKHALE) 

Adviser (Construction). 

All Ministries/Departments of the Govt. of Lndia 
All F .As in the Department of Expenditure. 
All Public Sector Enterprises and their Units. 



Al'l'BNDIX-V 

(Vide para 3 of Introduction) 

Analysis of Action Taken by Government on the Recommen-
dations contained in the Ten.h Report of the Committee on Public 
Undertakings (Sixth Lok Sabha). 

I. Rerornmavl•tiom that haw been accepted by Goverument: 

Serial Nm. 2, 4, 6, 8, 9, 10, 11, 13 and 16 

Percentage to total. 

II. Reamunendatiom which the Oimmittee do not dain: to 
,,......., in view af the Govenlmmt'• eeplia : 

JU. 

Seri.al Nm. 15 and 17 • 

Pc:roeatqe to total 

SerialNm. 1, s. S. 7, 12 od 14 

~tototal 

9 

sa·!H% 

II 

11•77% 
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